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(ii) Nxib yOi RECONSIDERATION OF LIFPT-

ING OF BAN ON PROHIBITION BY THE

BiHAR GOVERNMENT
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(ili)- IMPLEMBNTATION OF THE PALEKAR

WAGE TRIBUNAL'S RECOMMENDA-
TIONS

SHRI ATAL BIHARI VAJPAYRE
(New Delhi); Sir,- th¢' Information
and Broadcasting Minister hag stated
in Bombay on August 2 that the Gov-
ernment would not succumb t6 pres-
sure in relation to the implementation
of the Palekar Wage Tribunal's recom-
mendations for journalist§ and non-
journalists (Statesman, August 4,
page 7.)

I would like to know as to the
nature of the ‘pressure’ being brought
on him.

I ' would  also urge the Lﬁn_istef to
state as to when these 'rétommenda-
tions by the Palekar Tribunal will be
placed on the Table of the House.

(iv) Nexp To rUSH RI¢E TO KERALA

SHRTMATI SUSEELA GOPALAN
(Alleppey): The- rice stock’ with the
Kerala Government is fast dwindling
and the Kerala' Government requires
one lakh tonnes of rice from thé Cen-
tral pool. The Chief Minister of
Kerdla ‘hie 'already sent one urgent
message to the Food and Agriculture
Minister of the Centre to this effect.
Though the Union Agriculture Minis-
ter hag already promised to despatch



